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Date of Decisicn: 30.7.93
OA 120/97

Behari Lal /s Shri Mcga Ram v/o Plot 112,53, Tagore nagat, Uartarpura, Jaipar.
«.. Applicant

Versus
1. Union of India thivwugh the Secretavy, Central Ground Water Board,

Ministry of Weter Rescurces, llew Delhi.

2. Direstor Administraticn, <Central oround Waker Board, Government of
India, WH-IV, Faridskad.
2. Fegicnal Divecter (W.F.), Central OSround Water Board, €2, Jhalans
Dungri, Jaipur.
«++ Respondents
CORAM:
HOII'ELE ME.FATAIl FRAICASH, JUDICIAL MEMEER
For the Applicant .+. None
Fer the Respondents eee Mr.V.S.0urjar

ORDER
FEF. HOI'BELE MF.FATALT FFAI'ASH, JUDICIAL MEMEER

The applicant herein, Behavri Lal, has approached this Trilunsl to cuash
his transfer order vide Office Mem: /Trder Wo. 22-5/96-Eskt(M) dated 17.1.97,

[

ssued by the Director Administraticn, Central Sround Water Board, Government

of India, Faridabad, rvespondent 112.2, posting him from Jaipur te Fangra.

2. The vespondents have put  in appearence and have contested the
application by 1iling a written veply. After the completicn of the pleadings
this O2 waz leing liszted f:r hearing. In this OA, initially an interim
divection was izsued on 26.2.97, wherehy “Eelatlun of the impugned order dated
16.2.97 (2nnexure 2-1) was stayed qua the applicant Behari Lzl. Thiz interim
direction was withdrawn vnde crder dated 5.7.95 since the applicant has failed
to appear from 23.12.97 onwvards. licne has appeared on behzlf of the spplicsnt

today alst.

3. The learned counsel for the vespondents states at bar that  the
applicant, after the filing of this 2, has already joined at Fangra. 1In
support  of thie statement, the lesrned coungel for the respondents has
rroduced & photo-copy of the aspplication of the applicant dated 20.10.97,
acking to relieve him on 3.11.97. <Consequent thereup<n, the respondents vide
their order dated 27.10.97 have zlreadv rvelieved the applicant from Jaipur
w.e.f. 23.11.37 divecting him to veport for duty to the Officer Incharge,

CO3WE, 31K, Fangra. The aforesaid application of the applicant and the order
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dated 27.10.27 have teen produced by the learned oounsel for the respondents

for perusal of the Trikunal.

4, In view of the changed position that the applicant has already joined at
his new place of posting i.e. abt Uangra, this OA has lecome redundant as well
as infructucus. It stands dismissed accordingly with no crder as to costs.

Both the doouments, prioduced Ly the learned counsel for the respondents, are

Gy

(FATAN FFAFASH)
JUDICIAL MEMBER

taken on record.

S e e e T o



